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NATIONAL COUNCIL FOR TEACHER EDUCATION
NOTIFICATION
New Delhi, the 20th July, 2006
No.F.49-4/2006-NCTE(N&S)-—~NOI‘ms and Standards for various teacher education

W—/-\—/“
programmes have been prescribed and updated by the National Council for Teacher 4

Education from time to time and a set of such norms & standards was last promulgated

alongwith Regulations vide notification No.F.9-18/2002-NCTE dated 13" November,,

2002; published in the Gazette of India Extra-Ordinary on 18' " November, 2002.

Subsequently while promulgating new Regulations vide notification No. 49-
42/2005-NCTE (N&S) dated 27.12'.2005, published on 13" January, 2006 and pending
finalization of new norms & standards, the existing norms as mentioned in Regulations
8(i) were retained with the new regulations in their exiéting form of the notification dated
13.11.2002 as contained in relevant appendices 3 to 14.

The process of finalization of norms relating to the revision of secondary teacher
education ;;rogramme leading to B.Ed. degree (face-to-face) has since been completed
keeping in view the suggestions received from various quarters concerned and to remove

the functional dlfﬁcultxes in the existing norms and standards.

Now, therefore, in exercise of the powers conferred under sub-section 2 of Section
32 of the National Council for Teacher Education Act, 1993 (73 of 1993), the National

Council for Teacher Education hereby makes the following regulations, namely: -

y X Short Title and Commencement:
(D) These regulations may be called the “National Council for Teacher Education

(Recogm'uon Norms & Procedure) (Amendment) Regulations, 2006.”

2. Applicability : :
(1) These regulations shall be -applicable to all matters pertaining to grant of
face to

recognition/permission to conduct a secondary teacher education programme in
face mode leadmg to B.Ed degree or equivalent. '

(2) They shall come into force from the date of their pubhcat1on in the Official Gazette

/I
R ﬁm?a/viy%
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L T ——



T [[]--TETE 4] YRA 1 TSI : STHHR] 11

" by Extent of Amendment

The appendix — 7 of the norms and standards which was notified by NCTE
Rzzulations, 2002 znd retained in the NCTE Regulations, 2005 shall be replaced by the

1 :reendix — 1 to this amendment and be read as part thereof.

PO S U
Iy

£ {“Ifi =

! ~ubiished after notification of the Regulations déted 27.12.2005, the conditions prescribed

i

V. C. TEWARI, Member-Secy..

For enhancement of intake in the course where new norms have been
» n Rule 8(3) and 8(4) of the said Regulation shall not be applicable.

| [ADVT II/TV/Exty./131/2006]

J
Appendix-1
S ;
] Norms and Standards for Secondary Teat;ner Education
Programme leading to Bachelor of Education [B.Ed.) Degree
r 1.0 Preamble _
Teacher preparation course for secondary education, generally known as
1 B.Ed., is a professional course that prepares teachers for upper primary/middle

level (classes VI-VIll), secondary (classes IX-X) and senior secondary (classes
- XI-X11) levels. :

2.0  Duration and working days

f
o 4

3.0

19%

2:1

2.2

Duration
B.Ed. programme shall be of a duration of at least one academic year.

Working Days

There shall be at least 200 working days exclusive of period of
examination and admission etc., out of which at least 40 days shall be
for -~ practice-teaching. in about ten schools at upper primary/
secondary/senior secondary level. A working day shall be of a minimum
of 6 hours in a six-day week, during which physical presence in the
institution of teachers and student-teachers is necessary to ensure their
availability for individual advice, guidance, dialogues and consultation as

and when needed.

‘Intake, Eligibility and Admission Procedure

3.1

Intake
There shall be a unit of 100 students divided into two sections of 50 each

for general sessions and not more than 25 students per teacher for a

school subject for methods courses and other practical activities, of the _

programme to facilitate participatory teaching and learning.

e CREDEC A LNk}
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3.2 Eligibility

3.2.1 Candidates with at least. 50% marks either in the Bachelor’s
Degree and/or in the Master's degree or any other qualification
equivalent thereto, are eligible for admission to the programme.

3.2.2. There shall be relaxation of marks/reservation of seats for
candidates belonging to SC/ST/OBC communities and other
categories as per the Rules of the Central/State Government/UT

Administration concerned.

3.3 Admission Procedure

Admission shall be made on merit on the basis of marks obtained in the
qualifying examination and/or in the entrance examination or any other
selection process as per the policy of the State Government/U.T.

Administration and the University.

4.0 Staff

41  Academic

4.1 a (i) Number  (for 1 unit of 100 students)
Principal/Head - 1

Lecturers S
4.1a.(ii) Additional intake will be in the multiple of 100 and the

number of full time teacher educators shall be increased by

seven for each increase in the basic unit.
4.1.a. (iii) Appointment of teachers shall be such as to ensure the
availability of expertise for teaching all foundation and

methodology courses.

4.1.b. Qualifications

Principal :-

(i)

(ii)

Head: -

(0]

Ph.D. in Education. Master's. degree in a school
subject with minimum 50% marks and M.Ed / M.A.
(Education) with 55% marks and B.Ed.

OR

Ph.D. in Education. M.Ed / M.A. (Education) with -

minimum 55% marks and B.Ed.

10 years experience of teaching including five
years’ teaching in a secondary teacher education

institution.

(In a multi faculty institutiohs)

" Ph.D. in Education. Master’'s degree in'e school

subject with minimum 50% marks and M.Ed / M.A.
(Educatzon) with 55% marks and B.Ed.

OR
Ph.D. in Education. M.Ed / M.A. (Education) with
minimum 55% marks and B. Ed

RS T )I”"W?&;?)

égj @ PR, aeTer - faur
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(i) 7 years’ experience of teaching including five years’
teaching in a secondary teacher education
institution. '

Lecturer :-

(1) M.Ed / M.A. (Education) with minimum 55%
marks and B.Ed.

>
: OR
Master's degree in a school subject with minimum
50% marks and M.Ed / M.A. (Education) with 55%
marks and B.Ed.

(i)  Two years’ school teaching experience is desirable.

Note:-

(1) There shall be relaxation in minimum percentage of
marks for SC/ST/OBC/Other categories as per the
rules of the Central Government/ concerned State

e Government/UT Administration.
y ‘ (i)  Apart from the qualification prescribed above for
' lecturer, the candidates shall have to qualify
e NET/SLET qualifications or alternative qualifications
d thereto as prescribed by UGC from time to time
before the commencement of the academic session
2009-2010.
(i)  In the event of non-availability of eligible and
- suitable candidates for appointment as Principal as
per above eligibility criteria it would be permissible
to appoint retired Professor/Readers in Education
N on contract basis for a period not exceeding one
. year at a time till such time the candidates complete
65 years of post-retirement contract service.
h- 4.2 Technical Support Staff
(a) Number ,
Full time Teachers In the event  of
5 ' (i) . Art Education inadequate work it would
n _ (i) Health and Physical Education be permissible to appoint
(i)  Work Experience part time teachers against
(iv) ICT '
(v)  Librarian - Full Time
(vi).  Technical Assistant - Fuli Time
)l (b) Qualifications — as prescribed by concerned affiliating
. university/UGC.
- 223L E)sesg - P :
, s - %’;‘% all
L ~ RS RIS ()
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4.3.

4.4

Administrative staff
(a) Number

(i) Office-cum-Account Assistant - 1 (Regular) «
(i) Office Assistant-cum Typist - 1 (Regular)
(i) Store-Keeper - 1(Regular)

(iv) Attendants/Helpers/Support staff 2 (Regular)
(b)  Qualifications- as prescribed by concermned  State

Government/affiliating University.

Terms and conditions of service

(@)  The appointment shall be made on the basis of recommendations
of the Selection Committee constituted as per the policy of the
UGC/Affiliating University. .

(b)  All appointments are to be made on full-time and regulér basis
excepting the appointment against these posts permitted to be
filled up on part time basis, under these regulations.

!

(c)  Appointment of part-time teachers and other supporting staff shall
be made as per norms of the concerned University/UGC.

(d)  The academic staff of the institutions: (including part-time staff)
-shall be paid such salary in such scale of pay as may be
prescribed by the UGC/University from time to time, through
account payee cheque-or as per advice into the bank account of
employee specially opened for the purpose. The supporting staff
shall be paid as per the .UGC/State Government/Central

Government pay scale structure.

(&)  The management of the institution shall discharge the statutory
duties relating to pension, gratuity, provident fund, etc. for its
employees. : -

(f) The age of superannuation of staff shall be determined by the
policy of Government concerned as applicable in the State in
which the institution is located. ;

—

ol
LSl
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6.0

Facilities

5.1 Infrastructure

5.1.1

5.1.2.

The ins_titution must have at least 2500 sq. mts. land whereupon
built-in ‘area consisting of classrooms etc. shall not be less than
1500 sq. mts. Space in each instructional room shall be 10 sq.ft.

per student.

There shall be provision for not less than two classrooms, one
multipurpose hall, three laboratories for conducting instructional
activities for approved intake of 100 students, seminar/tutorial
rooms, resource room for the education of handicapped, separate
rooms for the Principal, for the faculty members, for the office and
the administrative staff and a store. In every instructional room
like classrooms, laboratories, library etc. space 'shall not be less
than 10 sq.ft. per student. One classroom shall comfortably
accommodate 50 student teachers. The Multi-purpose Hall shall
have a seating capacity for 150 persons. For additional intake
proportional increase in the number of classrooms, tutorial rooms,

etc.

5.1.3 There shall be games facilities with a playground. Alternatively, the

5.1.4

playground available with the attached school/college may be
utilized and where there is scarcity of space as in the metropolitan
towns/hilly regions, facilities for yoga, small court and indoor

games may be provided.
Safeguard against fire hazard be provided in all parts of the

building.

5.1.5 The institution campus, buildings, furniture etc. should be barrier free.

5.2. Instructional .

(a)

The institution shall have easy access to sufficient number of
recognized secondary schools within reasonable distance for field
work and practice teaching related activities of the student
teachers. A list of such schools shall be prepared. It is desirable
that the institution has an attached school under its control.

There shall be a library-cum-reading room with seating capacity
for at least 25% students equipped with minimum 3000 titles
including text and reference books relevant to the course of study,
educational encyclopedias, year books, electronic publications
(CD Roms) and minimum five journals of teacher education and
subscription to five others in related disciplines. The library
holdings shall be augmented with addition-of 200 titles annually.
The library shall have photocopying facility and computer with
internet facility for the use of faculty and student- teachers.
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(c)  There shall be a science laboratory. The laboratory shall have
multiple sets of science apparatus required to perform and
demonstrate the experiments prescribed in the syllabus for
secondary/senior secondary classes. Chemicals, etc. should be
provided in the required quantity.

(d)  There shall be a Psychology Laboratory with apparatus for simple
experiments related to educational psychology..

(e)  There shall be hardware and software facilities for -language
learning. :

(f) There shall be Educational Technology facilities with hardware
and  software including computers, TV, Camera,

(@)  The ICT equipment like ROT (Received Only Terminal),
SIT (Satellite Interlinking Terminal) etc. shall be desirable.

(h)  There shall be fully furnished work experience room.

5.3. Amenities :
5.3.1 Functional and appropriate furniture for the purpose in required

number shall be provided for instructional and other purposes.

5.3.2 The institution shall provide common rooms separately for
male/female staff/students '

5.3.3 Safe drinking water be provided in the institution.

5.3.4 Sufficient number of toilets, separate for Male and Female, shall
be made available to staff and students

5.3.5 Arrangement shall be made for a canteen, telephone facility and
parking of vehicles. ;

5.3.6 Effective arrangements shall be made for regular cleaning of the
campus, water and toilet facilities. Necessary repairs and
replenishment of furniture and other equipments.

General ; :
If more than one courses in teacher education are run by the same institution in the

same or adjacent building, the facilities of playground, multipurpose hall, library and
laboratory (with proportionate addition of books and equipments) and instructional

space can be shared. : ~
p””
el

RS TaFE (remee)
T 3d ARBR, YHeE
¥ g, fReedi-s54

e

Lo gl (o)



, T TR II—TETE 4] SR 1 TAGH : STHIYROT

SR

72 feeel, 20 9O, 2006
T W 49-42/2005-TAHLAE. (TF 3R W) —T=d RH 6 & 0=
=eE ok feafafy faif w0 9@ TR T s foen TR g
T REEE, 2005 F yEAfyd feu o sl 13&?3@, 2006 @t frgfad fHu o )
== fafml & garerH F1 glauremes 390 R @ fifea s s ® s e

= fafte gaitel & fa g w5 @ |

3 319 TN 3renaes e yRvg AR 1993 @ AR 32 (2) B

=57 yeu wfEdl @1 W e gy I Smme e 1RYe UdeER

T ey Rien gy (Fd iR fhanfafy o1 Avaan) A, 2005 @
IR AT HANYd H & forg e faftm gt € gem-

- ifdra wihe iR gada

1 ' fafm @ wd gemme Ben oRug (Amadr Aeds iR
Foafy) (denge) faFs 2006 wE1 SmEET] |

(o) A ffRm R s d 9Ty @ ard § yga e

ﬂ@amﬁmm(wmmﬁﬁﬁW)ﬁﬁw,
2005 & @sl 7(6), 7(10) 3R 8(6) ®I FfaRaa gvr uferenfia frar

TATCEIE)

7i6) W GGl R ST ST U @ IRGRT B - o
=E3C YO BN O O q1dl & AIRFER Rl $ el $9al @,
=F TeUHd Bl AW 9 ARgen aar e fag emaga fear mn & sifae
rrnga gl (@S, Wab, @raier, FE-deel der o sl
sl @ Suererdl, ﬁf@n—cﬁgﬁmq(mm TIBTer 3fe) @l

-\'ﬂ/fﬂé)ﬁx{’\’; d%ﬂ

é@ : T 7 W epTer famT
i Hfae g, faedl-54

Ce= T




THE GAZETTE OF INDIA : EXTRAORDINARY [PArT HI—SEC. 4]

el e @it iR SIS FeaTRE REm qer ReveR W e @
RraRv], BICTHT & i FefEd] B gaed IuerE Hgl

7(10) W Ve BX @ A A, et il g sterms Rien
gRYg SIAFTA 1993, WH-AHA TX ARG It e e ey
Prrrach 1997 qur R srearad e BRikAl @ fog AFES] Sk Al
aftq R & @ & MicR DR W HRAS HN R TP ey A
freft TR @l A e axehl A Wiy @ Wee & w9 A ey
STRerl 2R fy R Riere Ren sriedl & foag aFel den & fed
I Fremas R wReg s, Frmmeeh @ ffEl o1 as whEfy @

&1 3 R TR ¥ i &g |y Suge fefa o A el 8 ael
8(6)W/@W@Mq%{$mﬁfﬁaﬁmﬁwﬁﬁmow$

mmwwwaﬁmwaﬁmﬁﬁﬁﬁmmmm i
F1 aRaAfdE W (T, e, " f) del B P &F R qES @I
Afere FAroHl B WM R B Ney H wEH WHeR 3 A, deol Bl

SRIepT 37ITd ATt U1 UeeT|
. . faadt, geea-afad

[ fa=Ie I/IV/3141./131/2006]

NOTIFICATION

New Delhi, the 20th ‘July, 2006
No. F. 49-42/2005-NCTE(N&S).—Regulations laying down the Recognition
Norms and Procedure for grant of recognition were promulgated by the
National Council for Teacher Education on 27t December, 2005,
notified on 13t January, 2006. Suggestions have been received for
amendment to the regulations to facilitate their operatlon and for

removal of functional difficulties from the same.
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Now, therefore, in exercise of the powers conferred under section3?2
(2) of the NCTE Act, 1993, the National Council for Teacher Education
hereby makes the following regulations to amend further the National
Council for Teacher Education (Recognition Norms & Procedure)
Regulations, 2005., namely:-

1. Short Title and Commencement
(1) These Regulations may be called the National Council for

Teacher Education (Recognition Norms & Procedure)

(amendment) Regulations, 2006.
(2)  They shall come into force with effect from the date of their

publication in the Official Gazette.

o Extent of Amendment

The clauses 7(6) , 7(10) and 8(6) of the National Council for Teacher Education
(Recognition Norms & Procedure) Regulations, 2005 shall be substituted by the following:
(i) 7(6) All the applicant institutions shall launch their own website
simultaneously with the submission of their applications covering, inter
alia, the details of the institution, its location, name of the course
applied for with intake, availability of physical infrastructure (land,
building, office, classrooms, and other facilities/amenities), instructional
facilities (laboratory, library etc.) and the particulars of their proposed
teaching and non-teaching staff etc. with photographs for information of
all concerned.
(ii)  7(10) In the matter of grant of recognition, the Regional Committees
shall strictly act within the ambit of the National Council for Teacher
Education Act, 1993, the National Council for Teacher Education Rules,
1997 as amended from time to time and the regulations including the
norms and standards for various teacher education programmes and
shall not make any relaxation thereto. The Regional Director, who is the
convener of the Regional Committee, while putting up the proposals to
the Regional Committee, shall be responsible for ensuring that the
provisions in the NCTE Act, Rules and Regulations including Norms and
Standards for various Teacher Education Programmes have been
~ brought to the notice of the Regional Committee to enable the Regional
Committee to take appropriate decisions.
(iii) 8(6) The institution/society shall furnish an affidavit on Rs. 100
stamp paper duly attested by Notary Public stating the precise location of
the land (village, district, state etc.), the total area in possession and the
permission of the competent authority to use the land for educational

purposes, mode of possession i.e. ownership or lease.
V. C.TEWARI, Member-Secy.

[ADVT HIV/Exty./131/2006]
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